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New Delhi, this the 3rd day of Augus

!

HON'BLE SHRI SHANKER RAJU, MEMBER (J)
HON'BLE SHRI S.A. SINGH, MEMBER (A)

Raisndra Pal Bzhl

S/c S8hri G.R Behl
/0 SArl . X Belil
R/o 48A AD Block,

Shelimar Bagh

New Delhi
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{Ry Advocatie or
VEersus
Shr 3. Rathore, Major Officer-in-Charge,

Raspondents
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ORDER__(ORAL)

SHRI SHANKER RAJU, MEMBER (J)

the Tribunal has observed that applicant is entitled

It i3 allezed by applicant that have not
complied with the directions of this Court
3 In the reoply f£iled by the respondents, it
ig stated that they have complied with the directions
of thig Court and have mentionsd the details regarding
pavments of zretiral duseg made fto the applicant
Learned counsel of e states if,
to  applicant, his pensicn is not fized in
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accordance with the rules,
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ies by way of a

fresh proceadings.
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contentions of the parties and having regard to the

the respondents As  such the CP 1is dismissed
Notices izzued to the respendents are discharged
However, this loes  not preclude the applicant to

(S.A. SINGH) (SHANKER RAJU)
(A) MEMBER (J)




